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‘ATTENDANCE-CUM-ORDER SHEET OF THE HEARING BEFORE NEW

DELHI BENCH OF THE NATIONAL COMPANY LAW TRIBUNAL ON
28.01.2020

NAME OF THE COMPANY: M/s. Ultimate Infracity Pvt, Ltd. V/s. M/s.
Bulland Buildtech Pvt. Ltd. '
SECTION: 9 of IBC, 2016
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Present:  Mr. Sachin Kumar and Mr. Rishabh Singh, Advocates for IRP

Mr. Nakul Mohta, Mr. Videh Vaish and Mr. Tushar Gupta,
Advucaies for Appiicant No. 2

ORDER
CA 749/2020 has been filed by the applicant through the IRP bringing to the

notice of this Bench an order dared 99nd January 2020 of the Hon’slc NCALT
in Co. Appeal (AT)1483/2019. As per the said order it has been directed that
if the COC shail not be constituted as vet, if not constituted as vet in view of
the settlement arrived at between the parties. The said application is duly
supported by .the affidavit of the RP along with the Form FA.

This Bench finds that steps have been taken in accordance with the provisions
of Section 12(A) read with Regulation 30(A). Therefore, there is no legal
impediment in grantng the relief prayed for, Application stands allowed and
the CIR process stands terminated. The Corporate Debtor is released from the
nigours of the moratorium and is permitted to function through its own Board.

Petition stands disposed off. Fila be consigned to record room.
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